
BLFOOE THE C-Ul TRP,L Pi'1I ITOPTI\JE TRIH 1W 

r!C1LOR: BE!'CH, BFCLOE 

S 	 OFTO THIS THE 2H D 	OF 1CH, 1907 

11 Present: Hon'ble ustico 5kri K.S.PuttEswErny .. ViceCheirmen 

Hor'ble Shri P.rLnjvesn 

PPL IC P T ID 1 3— 

11.E3bu, 1 lecord Keeper, 
Ofrice of the iEEt. Enqinorr, 
3rench Thlecorn Stores Conot, 
000 r E V Efl in C 0 C 

noalore-:3OO1. 

Member(s) 

... ApolicCnt 

( Shri u.K.Joskj •.. /dvocrte) 

'IS 

The ivisionCJ Encineer, 
Teleraphs, 
Bengelore-5000D. 

The Asistent Enqinoer, 
ranch Telecom Stores 	pot, 

000raveninaqCr, 
9engElore :f3DD13. 

Shri D .Cnanec . Drftry(ecord Vwoper) 
in the office of the Chief PCOOLPtS 
Officer, PT, Cost Cheque Lnit, 

Coo reveninCo r. 
Be nqc lo re-539 i1 . 

Shri Kantharej Sotty, Caftry(ocord Keeper) 
in the office u 	the C. ~.T. Tuiur. 	. . .espondents 

	

( Shri 0.V.Shcjlerdr 	umEr ... 	dvocetu) 

I 	 The epplicEtlun hus cie u 	for hec rino, before the 

Court todcy. Ehi P.Srinivrer, flembor mrde the folouing: 

0 	0 E 

in this ceplination U ich orion ietoc as writ petition 

No. i352 of 1 4 befere theHiph Court of Krrnet&ke, the 

nrc'er o' the EpplicEnt is hct ord-r dt. 1. .04 at 

2 / - 



-7— 

/nnexure 2, o r d e r dt,0. '10.34 at i•nnexure f and orddr 

dt.2:3.4..3 at A nnc-xure D be qL;cShe['. 	Oy the first 

mentioned order, the fliviciona1 npineer, Telegraphs, 

intimteE' that the epp1icent, 11 1.r0L7. ' 	of'ficiel who 

ua workino as Pecord Keepr in an officiEtinc rrrange 

mont would have to be p35ti3: b c cc coon. 	In the 

econd mentioned order, a ertin S.KantEraj Shi±ty 

(R4), daftry in another office W E E transferred to take 

the place of the applicant. By th third mentioned 

—order  	who ccording to the , 	'  
apolicant, iE junior to hin Was appointed as daftry. 

At the time of hearing tody, Shri 	.K.Ooshi, learned 

counsel gave up the prcyer4mccL  in the amplication 

end pleaded tr t 0epondun 	'1 nd 2 he directed to 

consider the case of the 

a 11, 
pliment for promotion to 

the post of dcftry in accordance with his seniority. 

ccording to Shri Poshi, the applicant LicE,  the second 

seniormost qroup 	official in the test category as 

per the seniority list on .1.33. Since then, the 

seniormust person hE?& elredy  been promote. and so 

the applicant is roe the scriormest in that grade. 

2. 	hri fl .\J.Shailendra Kumar, learned course 1 for 

the respondents pointed out tht bhe prayers 

apnlicacannot be 	w e 	oca cc it is badly de1yed. 

He hEs no objection howevj, to the ceelicant being 

considered for promotion a daftry in accordance with 

his sonority and the rsle oovarnir.n the subject, 

as ans when a vacancy of cftry arises. 



:ier thu 	:11, crt or 

rocotion to the post. fToi,ftry .jHcn such a vacancy 

arises on the bF--ic o hJ.r r.niority and in ancorrnce 

with thu ruler. 	The prayers in tin rp1  ic - tion hu.vino 

been riven cc, are rejoctuu. 

4. 	The rnnlicntion is disc -user u' ur iflcic tea 

above. 	.: ordor as. to costs. 
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